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26.8.98

This application has been submitted
by 25 appiicants. They have prayed for
permission to file this single applica-
tion under the provision of Rule 4(5)(a)
of the Central Administrative Tribunal
(Procedure ) Rules' 1987. Heard counsél of -
both sides. Permission is granLed as

}‘ prayed for.

Perused the application. Heard coun-

} sel of both sides. 2Application is admi-
| tted. Issue notice on the respondents

by registered post.
List on 23.9.98 for written state-
ment and further orders.

. Mr J.L.Sarkar,learned cocunsel for
the ‘applicants prays for an interim
order. Mr S.Ali,learned Sr.C.G.S.C
submits that he has no instruction.Issue
notice on the respondents to show cause
as to why the interim order as prayed

contd.e.
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| time to file written statementi.

~ further orders on 28.10.98.

qubmission

-
Sarkar,:

e List on 23.9. 1998° for show cause and

'Vinterim order. o

The reSpondents are dlrected to keep

the Operatlon of the orders No.II -22013/
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2/98—PF.V dated 9.7.1998 (Annexure-F) and

No.A/I-A/Pers/98 dated 18.8.1998 (Anne-
xure-M) in abeyance pending didposal of
the show cause. |
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No written statement has been
|
submitted. Mr S. Ali, 1earned Sr.
| C.G.S.C. prays for another foPr weeks

Prayer

allowed. List for written statement and

|
[
the ; interim
prayer has also not been submit'ted. Mr-
Ali prays
V of

learned

Show cause on

for similar time for

Prayer allowed.
cause./ Mr J o bos

fpr '5@he
appllcant prays that the 1nter1maorder

dated 26.8.98 may contlnuq{ Heard the

show

counsel

: learned counsel for the partles. The
interim .order dated 26.8. 98 shall
continue till disposal of the show
cause. | i
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